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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 6th August, 2008

G.5.R. 57%E).—In exercise of the powers conferred by Sections 6 and 25 of the Environment (Protection)
Ast, 1986 (29 of 1986), the Centrat Govermpent heteby makes the ronuwmgrnlesﬁmhamammduwmvismmm
(Protection) Rules, 1986, namely :—

1.(1) These rules may be called the Environment (Protection) Sixth Amendment Rules,
2008 . .

{2) They shall come into force on the date of their publication in the Officlal Gazetle.
2 In the Environmend (Protection} Rules. 198é. in Schedule -1,

afier serial number 34 ond entries re’atng ihefeTo the following sena! number
and entries shall be inserfed. namely:-

. No, Indu:lrv Parameter Standord
1 3 4
35 | COFFEE INDUSTR‘( [ Instant /Ory Processing- _
Limifing vale for conceniration
in mg/l except for pH
| pH - 65-8.3
BOD:3 day:. 27% 100
_fotal Dissolved Solids 2100.
Wel / Parchment Coftes Processing ]
[oH 45-85 g

BOD; days 219 1000
Notes:-
fl Coffee growers having plantation area less than 10 ha with
wel processing shall stofe primary freated effluent in ined
lagoons for solar evaporation with a non-pemmeable system
at the base and sides of lagoon.

{il Coffee growers having plontolion ared between 10 -25 ha
with wel processing shak store primary (equakzation and
neutrakzation) ireated sfflvent in ined goons for solor
evaporation with g non-permeabile system at the base and
sides of Yogoon.

(i) Coffee growers having plontation area 25 ha or dbove with
watl procassing shohk store tecondary treated effiuent in
conformily with obove norms in lined lagoons with a non-
peimeable fning system al the bose and sides of agoon

- and e the effiuent for imgation after dilulion so as BOD of
dilvted effluent for land application Is tess 1hon 100 mg/l.

(iv} The minimyum $iner specificatians for o non-peemecbie lining
system shall be a compgsite barrer having 1.5 mm High
Density Polysthylenie (HDPE) geomembrane or equivalent,
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overlying 90 crn of soil {clay or amended soil) having
permeabiiity coalficient not more than 1x10-5¢cm/sec,

{v] The efiluent storage faciities/ingoons/solar evaporation
ponds shall be located cbove high flood level mark of the
nearby stream, rivulet atc. with balow menticned free booid
and away from any water body/siream at a distance,

Giower > Srnci redium torge
{<10hal 110 - 25 ha) > 25 ha)

Free Bodard {cm) > 30 80 S0

Dislonce (m) 3 50 100 150 ]

(vi) Row, Tregted and/or diluted effluent shall not be discharged
into surface water body or used for récharging groundwater
| under gny circumsiances what so ever,”

[F. No. Q-15017/26/2007-CPW)
R.K. VAISH, Jt. Secy.

Note : - The principat rules were published in the Gazette of Indfa vide number 5.0. 844 (E) 19t November,
1986 and subsequently amended vide S.0. 433 (E) dated 187 Apsil, 1987, 5.0. &4 (E) dated 18™ January,
1988, 5.0. 3 (E) dated 3™ January, 1989, 5.0. 190 () dated 15™ March, 1989, G.S.R. 913 (F) dated the
24% October, 1988, S.0. 12 {F} dated the 8" January, 1990, G.5.R, 742 (E) datad the 30™ August, 1990,
5.0. 23 {E} dated the 15™ January, 1991, G.S.R. 93 (E) dated the 21* February, 1951 G.S.R. 95 (E) dated
the 12" February, 1992, G.S.R. 329 (E) dated the 13% March, 1932, G.S.R. 475 (F) dated the 5 May, 1992
G.S.R. 797 (E) dated the 1* Qctober, 1992, G.5.R, 386 (E) dated the 28™ Apni, 1993, g.5.r. 422 (e) dated
the 137 May, 1993, G.5.R. 802 (E) dated the 31% December, 1993, G.S.R. 176 (E) dated the 3 April, 1996,
G.5.R. 631 (E) dated the 31 Qctober, 1997, G.5.R, 504 (E) dated the 20™ August, 1998, G.S.R. 7 (E)} dateg
the 2™ January, 1999, G.S.R. 682 (E) dated the 5™ October, 1999, G.5.R. 742 (E) dated the 25™ September,
2000, G.S.R. 72 (E) dated the 6™ February, 2001, G.S.R, 54 (E) dated the 22™ January, 2002, G.S.R. 371
{E) dated the 17" May, 2002, G.S.R. 489 (E) dated the § Juky, 2002, S.0. 1088 (E) dated the 11% October,
2002 and G.S.R. 849 (E} dated the 30™ Decembey, 2002, G.5.R. 520 (E) dated 1% July, 2003, G.5.R. 92 (E
dated 29 January, 2004, G.S.R. 448 (E) deted 12 July, 2004, Corrigenda G.S.R. $20 (E) dated 12
August, 2004, G.S.R, 272 (E) dated 5™ May, 2005, G.S.R. 315 (E) dated 16" May, 2005, G.S.R. 546 (E)
dated 30™ August, 2005, G.S.R. 46 (E) dated 3™ February, 2006, G.S.R. 464 (E) dated 7 August, 2006 and
G.S.R. 566 {E) dated 29" August, 2007, G.S.R. 704 {E) dated 12" November, 2007 and G.S.R. 186 (E)
dated 18™ March, 2008, G.S.R. 280 (E) dated 11" Apri|, 2008, G.S.R. 344 (E) dated 7" May, 2008, G.S.R.
414 (E) dated 30™ May, 2008 and G.S.R. 481(E) dated 26™ June, 2008.
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